IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' LUCKNOW BENCH
- LUCKNO?

“~

Contempt Petition No, 1119/91 '
I . :
Original Application No, 248/91

this the 6th day: of April, 1995

s - . . HON'BLE MR, JUSTICE B.C, SAKSENA, VICE-CHAIRMAN
' " HON'BLE MR, V.X, SETHE ADMINISTRATIVE MEMBER

' H.L, Aga?wal,_éged abéut 56 years, S/O'Sri'J.K..'
Agafwal,\R/o'Flat No, 3, Nanpara House, Kaiserbagh,
Lucknow posted as Chief Inspector of Warks, Northern
Railway,'Lﬁcknow.' | |
2. A,S. Bakshi, aged about 51 years, S/o Sri S.S.
Bakshi, R/o 279, pandar iba, Lucknow, working as |
Id@'ér. II, Northex Cslony, N.Rly. Charbagh, Lucknow,
Applicants
By Advbcate s None
Versus

Ram Sdéroop, Assistant Personnel Bfficer, N; Rly;
DR M, Office; Hazratganj, Luckno@.

| | Respondent
By Advocate 3  Shri S, Verma

ORDER ( OR AL )

HON'BLE.MR. JUSTICE B.C. SAKSENA, VICE~CHA IRMAN

When the case was called-out none responded

on behalf of the applicant and there is also no

/' | . \erv /‘
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Fequest for adjournment of the case on his behalf, Shri S, Verma
learned céunsel for the feSpondents ié ﬁfesent. We have gone
through the Review Application No, 303 (L). Tﬁe Review Application
is directed against the judgment and order dated 1.5.93 passed

by the Division Bench of the Tribunal by which O,A, No, 248/91
had bgen dismissed. The said 0O,A, Was-filed by the applicant

for seeking quashiﬁg of transfer order dated 3;2.91 whereby

the applicants have been tfansfe:red to the different stations,
The applicant No, 1 has retired on>28.2.93. Although the pleas
raised in the Review Application which were also raised in the

0.A, were duly considered in the gudgment and order dated 1.5.91.

883 thers is'Ad"Foilation of the statutory rules, the Bench of

the Tribunal dismissed the O,A. on merits on 1,5,91, One of the

ground taken in the Review Application'is that pafa 21 of C.A,
filed by ‘the respondents in the 0,A, indicates that phe persons

referred therein were holding the post of I.O.W. Gr. II since

1982, The applicants in his R.,A. have stated that wrong facts
have been mentioned in the reply which are not supported by the
service records of the applicants, The pleadings had been consider-

ed, no ground contemplated by the order of 47 rule 1 of CeP.C.

'is made-out, No error apparent on the face of record is discerni-

ble nor has been poknted-out in the Review Application. The .
Review Application is, therefore, devoid of merit and it is

accordingly dismissed,

2. The applicant has also filed M.P. No, 1119/91(L) for

praying that respondenﬁs may be punikhed under section 193 of IPC

-

for intentionally giving false statement to procure an order in

. favour of the respondents. Shri S, Verma, learned \
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,Jﬂfespondents has rightly pointed-out
) }



BRIXREExaRK’ that para 21 of C,A, filed in 0.A, that period
‘,&mei The ferson . .

of %\‘ﬁas concerned on the post of ‘IOW_ Gr. 1II

have been indicate[i. It has also been 'indicate—dv that Shri

V.M, Ka;;por, IOd Gr, I was posted at ILucknow from 13.6.83.

In the Rejoinder this facts is contested that it was

alleged that the said Shri Kapoor was poste'd at Lucknow

since 1962. There is no adjudication on these facts,Neither

much turnson this jnd the judgment rendered by the Division

P

Bench kn the 0.5, Accordingly no action against the respon-

dents is called for. M,P. No, 1119/91 is dismissed.

n N : M@\‘AM
MEMBER (A) V ICE-CHA IRMAN

LUCKNOWs .DATED: 6,4.95
GIRISH/-



